IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

0.A. No. 426/93

49y

Ao,
DATE OF DECISION_25/11/1°93
Shri VeAeSaxena & Orse Petitioner
Ir e Me SeTrivedi Advocate for the Petitioner(s)
Versus
Union o India ind Anre Respondent
Mr.NsSe Shevde Advocate for the Respondent(s)
CORAM
The Hon’ble Mr.li-2«2atel - Vice Chairman
The Hon’ble Mr.V.xadhakrishnan : Member (A)

N
Whether Reporters of local papsrs may be allowed to see the Judgement § ¢

| ™.
To be referred to the Reporter or not ¢ | J\

\ J

Whether their Lordships wish to see the fair copy of the Judgement ?

Whether it needs to be circulated to other Benches of the Tribunal ? ‘
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Shri VeAe.Saxena

Shri Jagdishkumar

shri Velloli Vazhakuneth Prabhakar Nair,

shri Vijaykumar. :Applicant

(Advocates Mr.M.S.Trivedi)
Versus

1. Union of India through
the General Manager,
Western Railway,
Chruchgete, Bombay.
2. The Divisional Railway Manager,
Divisional Office,
Pratapnagar, Barodae 3 Respondents

\BAdvocates Yr.N.Se.shevge)

ORAL ORDER

N
Cele /426/93
Dates 25/11/1393
Per: Hon'ble Mre. NeB.Patel ¢ Vice Chairman

In view of the statement made by the respondents
in their reply to the effect that,they are going to
abide by the Supreme Court's interim order in the
appeal in Malik's case and that, they will abide by
the said interim order till the matter before the
Supreme Court is finally decided/ Mr.Trivedi, seeks
permission to withdraw the application at this stage.
Permission granted. Oe.Aestands disposed of accordingly.

NO order as to costse

4 7"’4/ N

\V.Radhakrishnan) (NeBePatlel)
Membe r(A) Vice Chailrman
aoa-b.



CENTRAL ADMINISTRATIVE TRI Al
ahmedabad Bench

Application No, ©alu2g [ax of 19
Transfer aApplication No, 0la W.Pett No,
CERIIFICATE

Certified that no further sction is required tobe
taken and the casce is fit for consignment to the Record
Room (Decided)

Dated : 2zinl3
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